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• 	 .11.204 present: Thèc,n'b1e Mr K.1c4Sharma, 
Adrnistratjve Member.  

' 

• .Heard Mr S .Sarma, learned counsel 
NO or the applicant. 

Isstie notice to the respondents to 

RegIstr4r'7A 	 how cause as to why this application 
I 	,.shal1 not be admitted. 

c 	
I 	Also issue notice to show cause as 

to why the interim order as prayed for 
' 	9Le 	 shall not be granted. Returnable by 

two weeks. 
' 	List on 29.11.2001 for show cause 

and 4daission In the meanwhile the 
operation of the Order No.A22013/2/2001_ 
Admn.I/1532 dated 1.11.2001 (nnexure-l) 

l 

	

	 is stayed insofar as it relates to the 
app'iicant till the next date. 

"i 

Membr- 
pg 

JI1 1 28.11.0I 	Heard Mr S.Sarrna,learned counsel for - I 

	

	the applicaflt and Mz B.0 .Pàthak, learned 

Addl.C.G.s.c. Application is admitted. 
I 	'List on 2.1.2002 for written statemon 

Lu-& 	 Interim order dated 8 .11 .200t shall 

I cQntinu. 	 •\ (__ 
pg Member 

Notes 

'I 

ThS 
'C F.'for ft 

ri vide !POj:; 

Dated 

• 

Ar 	ó v I 

L. 
-t4  

2Q4- 



o \ 

k" " (4 
Cf2.h1_o1d. J1b7  

GIC 

two) 

1AJ/ 

/oi1e 	i17aS? 

cQ- 
Ce  

-S Ce 

9) )/02_- 

	

M2 	cnJ- 
N0 y 
d1, ,iT 

	

) 	.. 

435 of 2000 

2.1.02 
	

List on 30.1.02 to enable the res- 
pondents to file written statnent. 
In the meantime, the interim order dated 
8.11.oj shall continue. 

Member 
in 

30.1.02 	 At the request of. learned counsel 

for the Respondents four weeks time is 

allowed for filing of written statement, 

List on 27.2.02 for orders. 

The interim order dated 8.11.2001 

shall continueo 

1j' 4 

QL-h 3ô7/C7 
7i'-4'f-e.d 

im 

27.2.2002 

ber 

00 the request made by MroBeCoPathak, 

leaened Addl.C.G.5.C, four weeks time is 

granted to the respondants to rile written 

statemtnt. 

List on 3.4.2062 fót order. In the 5A 
while interim order dated 8.11.2001 shall. 

continue, 

ember, 

P4V) 44 	0 '4Y'P-O k- M. 

3.4902 	Written statement has been fjI/, 

The case is ready for hearing. List oh 

26.4.2002 for hearirg. 

co 
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1.52002 	 Heard the learned counsel for 
• 	 • 	the 	parties. 	Hearing 	conc1uded., 

Judgment delivered in open court, 

kept 	in 	separate 	sheets. 	The i 

application is dismissed. No order as 
• 	 • 	to costs. 

I 



C"TRAL ADMINISTRATIVETRI13UINAL  GLWAHATI BENCH 

Origin 1 pplicatjon No,  435 of 2001 

Date of Decision.. 	2002 

Shri, Surendra Rushi Masram 	

..Petieioner(s) 

MrG.K. Bhattacharyya, Mr S. Sarma and 
.Das. 	

j 	Advocate for the 
Versus. 	 Petitioner(s) 

TeUj ion of India and others 	
.Jesrdent() 

Pathak, Addi. C.G.S.C. 

.Advocat for the 
R€apondenC.) 

THE HON I BLZ MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 	 io 

THE HCL\rB 

10 
Whether Reporters of local  judgment ? 	 pers may be a1lowd to see the 

To Le .l.eferred tO the .Repoer or not ? 

Whether their Lordships wish to see the fair copy of the Jdgme  
Whether the Judgme is to be circu1ted to the other Benches, 

	

? 

 

Judgment 'delivered by 
HOn'bje : Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.435 of 2001 

Date of decision: This the 1st day of May 2002 

H 	 The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Surendra Rushi Masram, 
Asstt. Director (Design), 
Regional Design and Technical Development Centre, 
Office of the Development Commissioner (Handicrafts), 
Guwahati. 

- 	 Applicant 
By Advocates Mr G.K. Bhattacharyya, 
Mr S. Sarma and Ms U. Das. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Textiles, 
New Delhi. 

The Development Commissioner, Handicrafts, 
Office of the Development Commissioner, 
New Delhi. 
The Regional Director, 
North East Regional Office,. 
Guwahati. 

H 	4. Shri P.S. Babbar, 
H 	Deputy Director, 

Regional Design and Technical Development Centre, 
Mumbai. 	 Respondents 

By Advocate Mr B.C. Pathak, Addl. C.G.S.C. 

ORDER (ORAL) 

CHOWDHURY.J. (v.C.) 

By order dated 1.11.2001 the applicant who was was 

working as Assistant Director (Design), Regional Design and 

Technical Development Centre (RD & TDC for short) at 

Guwahati was transferred to Bamboo and Cane Development 

Institute (BCDI for short) at Agartala. By the same order,  
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respondent No.4, Deputy Director, RD&TDC, Murnbai was postd 

in the same capacity to Guwahati. The order of transfer of 

the applicant is assailed in this proceeding as arbitrary 

and discriminatory. 

Mr S. Sarma, learned counsel for the applicant, 

stated and contended that the applicant is already looking 

after the, BCDI, Agartala while functioning at Guwahati as 

Assistant Director (Design) and also serving the purpose of 

the Department as Assistant Director (Design) at RD&TDC. 

The learned counsel submitted that there is no sanctioned 

post of Deputy Director at Guwahati and therefore, the 

posting of respondent No.4 is also unauthorised. 

The respondents contested the claim of the 

applicant and stated that the transfer was made in the 

interest of the administration. It was contended that 

various projects of Cane and Bamboo Crafts under UNDP was 

sanctioned in the North Eastern Region by the Government of 

India andas the post of Deputy Director (Design) at RD&TDC 

at Guwahati wai not sanctioned, the applicant was shifted 

from Bhopal to Regional Design Centre, Guwahati to look 

after design related schemes in the North Eastern Region.. 

The Government had taken a decision to upgrade the present 

Bamboo and Cane Development Institute at Agartala at the 

level of National Institute and funding from UNDP budget 

had started for the purpose.. The Government of Tripura had 

already handed over suitableaccommodation for housing the 

upgraded BCDI. It was, therefore, felt necessary to send 

H one senior level officer at BCDI, Agartala at least for the 

time being and till the post of Officer Incharge sanctioned 

for BCDI, Agartala was filled up through UPSC. The 

respondents contended that the posting of the applicant was 

made........... 
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made purely on administrative exigency and public interest. 

I have heard Mr S. Sarma, learned counsel for the 

applicant and Mr B.C. Pathak, learned Addl. C..G.S.C. at 

length. Upon hearing the learned counsel for the parties 

and on consideration of the materials on record I do not 

find any illegality in the impugned order of transfer and 

posting. The order is obviously made in administrative 

exigency and public interest. There is no violation of the 

statutory provisions nor any arbitrariness is discernible. 

In the circumstances I do not find any merit for 

judicial review of the impugned order of transfer dated 

1.11.2001. 

The application is accOrdingly dismissed. There 

shall, however, be no order as to costs. 

D. N. CHOWDHURY ) 
VICE-CHAIRMAN 

n km 
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Ouwant1 Bench 

1EFORE THE CENTRAL ADN IN I STAT I yE i i J3UNAL 
E31JWAHAT1 3ENCH 

I 
1010 of the ca;  

r$ S.R..Nasraci. 	 .. . 	Applicant.. 

ion of India & ors 	 espridents. 

I N 0 E X 

i 	No. Particulars Paqe No.. 

Application 1 	to 

Verification. 11 

4nnexure-1 

•.. Annexure'-2 

Ann e x u re "3 

Annexure-4 

Annexure-5 

Annexure-6 

Anne.xure77 

0.. Annexure "8, 

fled by : Miss U.Das Advocate Hen..No. 

We :C: \WSY\SLJRENDRA L?até 	10, 
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Broki 

BEFORE THE cENTmtItw1TIcmTR 
	

:U:3UNAL 
6LJWAHAT I BENCH 

(An appi ication under section 19 of the Central 
Administrative tribunal ACtK1985) 

U A No . 	• . 	o f 200 1 

i Surendra Rushi tiasram 
tt., Director (Design), 
ionai Design and Technical Development Center, 
ice of the, Development Commissioner, (Handicrafts) 
toia, X3asistha Road, 
ahati-731006 

UBSSKKKU,KKflN$KKKS Applicant. 

1K Union of India, 
Represented by the Secretary to the Oovt.of India, 
Ministry of Textiles, New Delhi 

The Deviopment Commissioner, 

TI

Office of the Development Commissioner, 
West Block No.,! 
R.K. Puram, New Delhi-110066. 

.me Rocjionai Director, 
North East Regional Office 
F3eltoia.Basistha Road, 
6uw ah a t i -6. 

. hri P.S. Babbar, 
Deputy Director 
Reqional Design and Technical Development Center, 
Mumbai K 

............ Respondents 

PARTICULARS OF THE APPL ICAr ION 

PARTICULARS OF THE ORDER AGAINST WHICH THIS APPL ICATION 

IS MADE: 

This application is directed against the orders 

eing N6.A201/2/2001-Admn/1/12 dat- cd 1.,11.20ft31 issi.ied 

the Adc:Iitional Development Commissioner, Handicraft and 

order bearing 	Nc3.A-22013/2/2001-Admn/1/1549 	dated 

.i.200i issued by the Deputy Director (A&EI). 

\3 1 
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licant 	

I 

fclares 	that the 	instant 
JI 

p jcatiofl has been filed within the limitation period 

ecrlbed under sectiofl 21 of the Central AdminitratiV9 

lunal Act.1985. 

The applicant further declares that the subject 

at;et of the case is within the jurisdictlofl of the 

nistrative Tribunal. 

That the applicant has come before this Honble 

rhunal challenging the action/inaction on the part of the 

iij  
epondents in issuing the impugned transfer order dated 

.12001 by which he has been transferred to BCDI, 

grtala. The applicant has also challenged the order dated 

.1.2001 issued by the Deputy Director by which the 

epondent No.4 has been directed to report duty at Regional 

eign and Textile Development Center, Guwahati by 

1.2001. The present applicant now is holding the post of 

stt. Director Design in the office of the Development 

o(unissioner, Handicraft. He has been subjected to frequent 

r.knsfer by the respondents. By the impugned order dated 

L..1.2001 the applicant has been transferred to BCDX, 

Agartala in public interest. It is pertinent tompntic3fl here 

'th t the respondents issued an order dated 30.11.2000 by 

wI±ch direction has been issued to the applicant to hold the 

pot of Astt. Director Design in the office of the BCDI, 

Agartala in addition to his normal duty i.e. at Guwahati. 

Pr1 esently, pursuant to the aforesaid 30.11.2000 he is 

loking after the post of Asstt. Director Design in the 

pI, Agartala. Now by the impugned order he has been 

2 
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rcted to hold the 	 F3CDI, 

1ga'tala i.e. the post he is already holding the charge. 

part from that by the lmpugn'd order dat;ed 1.11.2001 the 

resondent No.4 has been posted in place of the applicant 

nd by an another order Respondent No.4 has been directed to 

hold the charge of Deputy Director Regional Design and 

ke>tiie Development Center, Mumbai i.e. the post he Is 
~ resently holding. 

This is the crux of the matter against which the 

risent applicant has come before this Honhle Tribunal 

üking an appropriate rellef. The detailed facts of the 

ae are as follows. 

That the applicant is a citizen of India and as 

suph he is entitled to all the rights, privileges and 

prtection guaranteed by the Constitution of India and laws 

jfrmed thereunder. 

That the applicant is presently holding the post 

Asstt. Director (Design) in the office of the Respondent 

Nd.3. The respondents have issued the impugned order dated 

1,11/2001 by which the present applicant has been 

tansferred BCD1 9  Agartala with a remark that he should join 

I ai Agartala Office positively by 5.11.2001. The aforesaid 

ipugned order has been received by the applicant on 

5r112001 
through his office. 

A copy of the aforesaid order dated 

1.11.2001 is annexed herewith and marked 

as Annexure-1. 

4,4, 	That the applicant begis to state that he has been 

!ubjected to frequent transfer by the respondents. By an 

rder dated 25.6.96 applicant who got his posting in the 
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uart,er, New Delhi has been transferred to RD 	& TDC, 

6khia. Thereafter by another order dated 7.5.97 he has been 

rnsferred 	from 	Okhla 	to 	RD & 	TDC, 	Bhupal. 	In third 

ccasion 	respondents issued another order dated 24.8.99 	he 

transferred 	from RD & TDC,8hupal 	to 	Regional Office 

L iJcutta. The aforesaid orders followed by yet another order 

~ a~ed 	27.4.2000 	by 	which he 	has 	been 	transferred from 

eional Office Calcutta to the present place of posting 	at 

uahati. 	Even 	after completing of his tenure 	i.e. after 

'opletion 	of 	less 	than 	one 	and 	half 	years 	now the 

re ipondents 	have issued the Impugned order dated 	1.11.2001 

which 	he has been eought to the 	transferred 	to BCD1 1  

gtrtala 	i.e. 	the post which he is presently holding as 	an 

d1itionai Post. 

LQ1CS OT Vne OrUr2 u;eu 

H. 	 7.5.97, 	24.8.99 and 	27.4.2000 	are 

annexed herewith and marked as 

ANNEXLJRE-2 1 3 1 4 and 5 respectively. 

4.. 	That the applicant begs to state that as stated 

ahve the Respondents have issued an order dated 30.11.2000 

by which direction has been issued to the present applicant 

tq; hold the additional charge of the post of Asstt Director 

Dign, 3CDI, Agartala, pursuant to the aforesaid order 

d a t ed 	30.11.2000 	applicant is holding the 	post 	of 

Astt.Director Design in the BCDX, Agartala. Now, by issuing 

the impugned order the respondents have sought to transfer 

hIIm again to the post which he is presently holding the 

c$arge 

A copy of the aforesaid order dated 

30.11.2000 is annexed herewith and 

marked as Annexure6. 
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That the applicant begs to state that by issuing 

impugned order dated 111.201 the Respondent No.4 has 

sough to post in place of applicant at Guwahai. The 

ondents have issued another order dated 1..112001 by 

i&h direction has been issued to the respondent No.4 to 

16 the post of Deputy Director RD & TDC, Muinbai as 

4 tionai charge till 2002. 

A copy of the aforesaid order dated 

1.11.2001 is annexed herewith and marked 

as Annexure-7. 

That the applicant begs to state that from the 

fresaid order dat€d 1.11.2001 (Annexure"7) and order dated 

011.2000 :(AnrXLtre6) it is crystal clear that the 

mugned orders (Anneure-1 and 7) does not carry any 

eIning. The applicant has been sought to he transferred to 

C1 Agartala, the past charge of which is presently being 

oding by the applicant. Apart from that the respondent No 

11has been sought to be transferred to RD&TDC ilumbai to 

W.TOC Guwahati and by the subsequent order dated 1.11.2001 

(4nCxure--7), he has been directed to hold the additional 

of RD&TDC Mumbai In fact apart from changing the 

ed (uarter of the applicant no purpose could have been 

e'ved by issuing the impugned order dated 1.112001. On the 

ier hand the impugned order will not serve any public 

interest since a person posted at Guwahati has been directed 

tc hold an additional charge at Mumbai. From the above it is 

cystal clear that public money will be mtsused and no 

fuitful purpose would he served by issLing the impugned 

oñders. 

That the applicant begs to state that being 
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I 
agieved by the aforesaid 	 he has 

preferred a representation dated 511.2001., i,e, the date on I _ 
wkich he received the copy of the impugned orderN In the 

rEpresentation the applicant has highlighted the 

fctuai aspect of the matc-r with a request to modify the 

inpkgned orders dated 111.2001. A copy of the said 

repesentatIon has already been sent to the respondent Na 2 

t rugh fax massace but till date nothing has been 

ri cmunicated to him 

A copy of the said representation dated 

5112001 is annexed herewith and marked 

as ANNEXURE-G. 

That 	the applicant begs to state that 	the 

4 '-:;~ondents by issuing the Annexure 2 to 5 orders have 

risferred him very frequently to one place to another and 

irIally he has been transf erred to his present place of 

cting at Guwahati. As per the 13M Dated l4.1233 issued by 

Govt of India Ministry of Personnel, the applicant who 

out sider and presently pcited at NER, is entitled to 

lce his option for choice place of postingH But the 

'epondent even prior to completion of his such tenure has 

fren sought to transfer him to an another hard station like 

gErtala. Apart from that the post at Aqeretala is presently 

Ong holding by the applicant in terms of Annexure-6 order 

~ a t ed 30.1 200øIn view of the above it is clear that the 

imugned order has not been in the interest of public but 

bathe has been issued in exercising the colorable power by 

tht respondents, and hence same is not sustainable in the 

cyl of law and liable to be set aside and quashed. 

That the applicant begs to state that from the 

A 	2 to 5 order it is crystal clear that he has been 

6 
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aJected to frequent tran±er Wthw.—L--4 	pan of time 

has been he has been transferred to various places even 

pr to completIon of fixed tenure in one station.1 That the 

L cant further begs state that the impugned orders dated 

1 .2001 has been issued not in public interest but same 

been issued at the behest of reøpondents No 4 and with 

purpose to harass the applicants in fact the post of 

Agartala has been holding by the applicant and he has 

i performing the duties to the satisfaction of all 

erned and at no point of there has been any short of 

plaint from any authority. It is therefore there is no 

thly reason as to why the respondents have issued the 

ugned orders without taking into consideration the entire 

ts and circumstances of the case.1 

That the applicant begs to state that the only son 

the applicant has been admitted in the Central Schøol In 

sahati and in the event of issuance of the aforesaid 

Ligned orders, his study will adversely be effected. On 

other hand the applicant as per the O.M dated 14.12. 

is entitled to place his option for choice place of 

sting but taking into consideration the mid academic 

sior of hisAc he has not yet placed his such option. As 

ated above the applicant has made representation to the 

ncerned authority but same is yet to be replied to. 

wever, having regard to the facts and circumstances, the 

plicant has come before the Hon'ble Tribunal without 

iting for the result of the said representation. 

12. 	That the applicant begs to state that till date he 

s been serving in his present place of posting at 

wahati. The respondents have not iud any reliving order 
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t the applicant pur;uant to the Anne<ure -1 impugned order 

111201. However, the applicant is apprehending that 

the: respondents may issue reliving order at any point of 

tm41 It Is therefore the applicant is praying for an 

4pJ,opriate Interim order directing the respondents not to 

tarsfer out the applic:ant from his present place of posting 

al; &wahati by suspending the operation of the impugned 

dated 1.11.2001 during the pendency,  of the O.A. 

5 

For that the action/inaction on the part of the 

rLsøondents in issuing the impugned orders are not 

4sainable in the eye of law and liable to he set aside and 

qiahed 

512 	For that the respondents have Issued the impugned 

oL:rs not in public interest but same has been issued at 

the behest of respondents No 4 with a malafide Intention 

w ! th the sole purpose to harass the applicant On this score 

the impugned orders are not sustainable in the eye of 

11 wand liable to set aside and quasheth 

For that since the applicant who is presently 

hbl4ling the post at BCI)1 fgartia aught not to have been 

Oisferped to the said post again piacing the respondent No 

4 fi, his place and allowing the said respondent No 4 to hold 

h, s the original post at Mumbal as additional charges ThIs 

eeclse of power reflects total non-application of mind by 

the respondents and same requires interference by this 

H nble Tribunal by setting aside the iugned orders riated 

1 111 .2001. 

51411 	For that the respondents have failed to take into 

vtr:ous aspect of the OM dated 141283 While passng the
11 
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ip..ignd orders dated 	
is not 41  

uaiflable in the ye of law and liable to be set 
aside and 

ua!shed 

For 	that 	in any view of the 	matter 	the 

c$ion/inactiofl of the respondents are not sustainable in

li eye of law and liable to set aside and quashed. 

The applicant craves leave of the Tribunal to 

more grounds both legal as well as factual at the 

t1ne of hearing of the case. 

JU 

That the applicant declares that he has e>thausted 

a I the remedies available to them and there is no 

a 1 ternative remedy available to him. 

1 

QU!3I: 

The applicant further declares that he has not 

iled previously any application, writ petition or suit 

egardlng the grievances in respect of which this 

pplication is made before any other court or any other 

Lench of the Tribunal or any other authority nor any such 

pplication , writ petition or suit is pending before any of 

Under the facts and circumstances stated above, 

the applicant most respectfully prayed that the instant 

applicaticm be admitted records he called for and after 

1 heatring the parties on the cause or causes that may be shown 

and on perusal of records, be grant the foilowinq reliefs to 

the applicant 

To set aside and quash the impugned orders datj 

.øøi, and to allow the applicant to cootinue at his 
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presnt ptace of posting i,e, Asstt.Drector ( DeSi ,  

Rej1nal Design and Technical Development Center. Office of 

te L e lopment Commissioner (Handicrafts) Eeltola, Basistha 

Rdd Luwahati781006. 

Cost of the application. 

B34 	Any other relief/reliefs to which the applicant is 

ertftled to under the facts and circumstances of the case 

dMeemed fit and proper.  

9 

Pendinc disposal of the application the applicant 

for an Interim order directing the respondents to 

the present applicant to continue in his present place 

f posting at Guwaahati by suspending the operation of the 

1ned wders dated 111.2001 

1ø V N S a a V N N N V N N S V N It N N N U N N N U It N N N N if N S N N N 	a I, a a a It a It a a 

11PARTI CULARS  

i X.P.O. No 	C 

2 Date 	 no  

3. Payable at 	Guwahati5 

2 LISTOF ENCLOSURES 

As stated in the index5 

10 
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VER IFICATION 

I, Shri Surondra Rushi Masram , son of Rushi 

4vinda Masram aged about 34 years, at present working as 

Director (Design) Regional Design and Technical 

Dvelopment Center, Office of the Development 

c6mmi55ioner, (Handicrafts) Leltola, }3asistha Road, Guwahati-

131006 do hereby solemnly affirm and verify that the 

slatements made in p aragraphs t 

true 	to my knowledge 	and 	those 	made 	in 

p ragraphs . . .. ,,. ii.. - are 

aso true to my legal advice an d the rest are my humble 

stbmission before the Honble i,buraL I have not 

s.1ipressed any material facts of the  

And I sign on this the Verification on this the 

6h day of Nov of 201 

Signature 

(S 	- 

11 
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No.A-22013/2/2001-Admnl 
Government of India 
Ministry of Textiles 

Office of the Development Commissioner. (Handicrafts) 

L est i3lock Nc., '\ 
R.K.  

Ne
Dated:

w DelhLl.10060. 
 1.11.2001. 

ORDER 

The following transfers are ordered with immediate effect and until 
further orders:- 

Name 	 From 	I To 	I Remarks 

The above tnnsfr ate l - 	lnteret and thE above o1fl(, 	: entted for 17A etc.. as per rules. 

This issues with the approval of 	Devekpment Commissioner (Handicrafts) 	 - 

Ile 

y S y '  

(Susheel Lmar) 
Additional Development Commissioner(C) 

RPAO, M/o Textfles, 0/0 PC(C), Murnbai/Kolkata 
Shfi.s. Babbar, DD, RD&TDC, Mumbal. 

\..3( Shri S.R. Masram-, AD(Design), RD&TDC, Guwahati. 
4. All Regional Directors, O/0DC(HC). 
S. RD&TDC, Mumbai/Guwahatj 
6. BCDT, Agartala. 
7 PA tO..DC(HC)/ADC(HC) 
8. Office order/Guard file. 

SI 
No. 

 

 

Sh. P.S. 8JRDDC 
DD I RpC 	Mumbaj 

Sh. S.R. Masrarn RD&TDC 
AD(Design) 	Guwahati- 

RD&TDC 	He should join at Guwahati 
GUwahati by 7 November, 2001 

ositivel 
BCDI 	He should join at Agartala 
Aartala 	by 5 th  November, 2001 

positively 

• 	 o' 
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Ak1XURE__. 

No. i3/Ol(b)/g4.A 	I(,,1 
overrent of India 
Ijnj- of Te>tjles 

Office of the D .elojt Commissioner (HndjcrLrs) 

West Block VII 
R K TPuram 
New Delhi 110 066 

CRDER 	 25th June 1996 

Following transfers/ orderJ with irunediate ef stjrgs in the cadre of Asst. Director 
are 

S.? 

	

	 h?rh' 
fec and. until further -  orders :- 

T r a n s 
From f e r r e d 
Hqrs. 	Delhi 

Th 

Hqrs .New Del hi 
M&SF.C, KOhJaPUL. 

Delhi  
M&SFC, Ga in -  .i pur 

• Okhla 
.:. lu 

Hir, I. 
M&Sj;e 

(PII 	k,i 
- 	 HOshiarpur , 

M&SE(, 
h Iio 	arpin- 

Kul I U 
jOin in the 

respctjV new PlaCS of 
postj, No 

reesentatjon for chaae of 
place of Posting will be entertr,(d •.i 

flOflColjance of these orders 
' the prescrj 	date, either on the 	of t 

Concerned Controlling Officer or Official under transfer, or any Other 

Of fir 
them. 
gill be seriously vie 	and may attract appropr iate 

 dertnt8i action agajj1 
All the above transfers are in PUblic 

interest and the concerned 
Offjr,r 

will be enV
itled to TA/DA, ioining time, etc. as Pe

r rules. This 13ues 
 with the approval of DC (Handicrafts) 

Hjdj 
version will fo11 

 
 

Shri S.c. Singh 
Shrj 
Sht-j 

Mesh Ram 
Masram  

 
Shrj T.D. Sharati 

 
Shrj 
Shr. 

S,• Gwal 
$,L. Dngeyith 

2. The above Officers shaj.1 

Tb 
pj) 

AO, CP&AO, O/o 
DC (H) StODC 

3. Officers (i-O/ps to 	
, New DelhI/ 

All RlOoncerned. 	(KSM)/pA to ADC (DIq) 

S All 	
nal 

All M&SEC /Secto 	
.Dirctors 

DD (B&A)/3/Cscs/c 	
n H5 Offic &TDC e 

e. PersOl DD (t1Jtg)/ 	/FAcs/cFscs/BcDr/ MI  
Cu 	files of Offic 	•)/A0 (Hgrs) 

Hin 	
fice Order s conc.fled 

file 
11• 	 icer for Hjndj version Plea 

1'. Djre0. 
(RçJi 

.4 
4/ 	) 

I 

- 

1111) 	( ti1,11 

tt 

ThJ,Lf tM, 
.AAP 
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4 	• 	 ANNEXUJE- 

N • 7 "j)5A3:iin.i  
,E India 

:•liriistry f Textiles 
Office of the Devebpen Cmrnjssioner (Hnrjift: 

R.K. Pura 
New Delhi I!) •)2 

7th M;1y 199 7  

OtMER 

Wil h 	jIIIj.t• 	• 	(•t 	•r.I 	ii I I 	l:tlr 	')ii''r 	', 	hrj 	.' A.;3I. i)t roI:r (I? I vp,) 	ren• I y 
 t.rm)3 t."trc(I tC) RI);Ii, s Bhopaj UP) 	t DJb1 1C i r11:cr 

 

. 	Lie will be entitled t: 	A/.ioi.ni.nq time  

The IQrs. of the post f Ast. Director (Dj 	1 	Ir ):hH. from Hors. Office, Nw Dlhj to RDTDC, Bhopl, 
 nd tifl further orders. 

This tSSUCS with the 	of D (FIanr]jt.; 

Hjndj version wjI  

S.K. SIL,'\Rtl,\ 

Sr. AO CP&Ao], O/ IX (LIC), Niw t)?t 1 

	 Asgt • D.irecLor- ( J'H;;;n 

Copy to :- 

Sh. S.R.Masrain, AD (Desjzn), RDTDc, Okhl, New Delhi. RD (), New Dlhj. 	
Sh. S.R.MaSram AD (Design) maybe re1ie',j ot. his duties 

in RD&'rDO, Okhla, New Delhi with instructions t for duty at RD&m, Bhop3l. 
DD (RD&TDO), Okhla, New Delhi. 
RD (WR), 0/0 DO (Hc), Mumbaj. 
Sr. AD (H), RD&TDO, Bho1. 	ioininq report of Sh. 1hna ii,' sent to HQrs.  

6 	 offjc tr)ug RD ('tR), Mumbai. . DD (B&A)/DD (Design)/Ao (IQrs.), 0/0 DO ( HC? ,  New Delhi. Personal file of Shrj S..Masram 
Office Order fil/Gurd file. 
Hjndj Officer for Iljncjj ;etsjon please 
Comou 	Cell. 	• 	jkAckv), 

- 	
com ob oe 

' 

10cc 

2.J- 
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AINEXURlY L1 
I. 1 I 0 11//Yu-Athti.j 
Govrrirneit of India 
Ministry f Textiies 

Office of the Lveloptr Conhissionrr(jtyJjct-tt:) 

est Block .11, R.K. Puram, 
Nw D? Ui i-I 

-. 	 I)ated 24.3. I 

ORDER 

With -  irnediate effect and until turth.r orders 
tII2 I 'llowjji transfers are ordered alongwith poets 

SI .No. 	Name 	 Eroi 	 To 

1. 	Shrj V.P. Thakur 	RrDC, Bhoj 
Sr. Asstt. Director 	 Cntr, (mp tü.c u  

Scat 

Mordabad (UP). 
Shrj S.R. 	rani 	-do- 	 Req icriij ift Sr. ?stt. Director 

The above transfers are in puhlir_ interest. •inJ be entitled f; TTA/joinjng time a pr ruis. 

This issues with the apprrwjj of 

(S. Anr) 
Deputy Di ''or(A1ia I) To 

0+4 
L . 	1. Sr. AO, CP&AO, O/o DlI), New L)lhj 	

it
. 2. Shrj V.P. Thakur, Sr. AD, 

RDTIX, Bhopi, UShr-i S.R. Mashran, Sr. AD, RIYrI>C, F3t,pyd. 
RD(fl), ER/w/cR Offjc o the b.tU). 	 tO 

 v DO, RDTDC, iLnbai 	 A 	 Co  Officer incharge, MIIEC, Moradabad(Up) 	& 
DD(sjgn),New Delhi.

Comp 6 
• 	

8. Personal file of Officers concerned 
9. OffIce ordr/guard file 

jt 	 . 
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N 	l)( 	'3I"' , iiiit1 
Gernrnnt of I wita 
[\lini.str of Itte.s 

Office of the Deve1opmcit CoininIs,11• (itainlicrnfls) 

\,\:ect 13 ft'c,L i 
R,K. Ptiin. 

j'Je\', Lclhi. 11 (:R)(•(:'• 
Dated:. 2704.00 

OR1)E1 

Following transfer5ipostjxws 	
D. L•:: . /.D. tO) 	are h':reb (.tdercd with imnicdjat$j 	nd until furthcr orders:. 

LNo. NimCoftIleOffjcer 

1, Suit. NirIaxtiij la1ai 	RDC. (3uwahatj 	 Ri)1 1DC Ca1ctiiia 
- 

2. 	s,i: !\.laSl.aljl
C'Cjet. 	 Rcejori:il rspi (.:ti 

-. (AD'Oesigii) 	 tcut. 	
i\vI;1ii 

The above omcersshall join in the respectie places Onotji 
inccUa.l. 

• 	No icprcsentatnsoi. chati 	of place o posling will be entertlj1 L l and 
of these prdez's, either on the pa of the COncerned officcr or offlcjaj wider transR'. other officer, will be serioulv viewj. 	 or  

All the above tianfers are 11 
public illterest and We concerid oil iceis will 'o entitled for TA/IDA, JOining time etc. as per m1cts  

isuc with the npp1o\:ti of 

* 

(Alo!( l(nnt: 
Adljtjij Dv

it'll,(1 To 
Sr. A.O, Cp&AQ 	

.It 0/0 the DC (Handicf1 
New Delhi. 

• 

Mstt. 010°-

• 	0et. 



ANNEXURE- 6 

/6(i 

• 	 Iluisti 	tFFc xlitcs 
0111cc ol lii: I)c.e1p1ncnt (.)i pni;sionci(I 1:;1ic:i;') 

West 81ci ".11.  
Dethi. - I 

— -—- 

(D;4i3O.1.2JJ) 

\Vitli iiniuettiaic c(lect and untd hii ffi•j• oidei 	Slut Si'.. \iani. 	\tait; 

1)ircctoi(t)csign) , Il.YII)('. (1uvahati and Shri 1 .1 . Meena. Assistant l)ioi ( ,\.( • 
i'E1C). (iuvahati will in addition 	 tooL alki Ihe work viiihom llly exl;a 
remuneration, as 

(i) Sh S31 \1asrani: 	1)1 )/J  lead '( ( )liicc and CirolL,n 
- 	I )Ilicei in Ijc.t 0113CtI. 4gai1;it:i 

anti 	\ I''Sl,( '. 

(ii) Shii 13.1.. Mccna: 	1)J)O, 1-k1d of Office and conti(illing (.)llicci 
• . 	 ifl lC$9)cet 01 	hJ(.:s. Aiiwal. loiliat and • •, 

It'Itna. 

1 his issues viIh lbu ; i oval ui I )eveh)plluent ( 	Ininissi mncr(I 1;ieus). 

AsisIant Dhieetou( Adinu. I) 

To 

I. 	Si. A(). (1A. O/o 1)L(l1). Ne 	)eihi. 
• 	 Sh. SR. Ma.srain, AD(dcsii. R1)&Jl)(, Giwaln1i 

Sh. B.L. N'1cea. AI)(i\&).NcRo. Juwaliati. 
RI), NEIt(). Giisyahati- wilh i ciereiicc In his letter dated 
7.11.200(1 

5, 	01 Iici-ineltnrgc.,  
(. 	i\ssll. l)iicetoi, Ni4.Sl( , Aoai talia Ai /\vaI. Jnuh;ul . 

E.ohina. 
7. 	()Iflcc oider tile!( u81(I I ile. 



' 	 ANNEXURE 	7 

No.A:22013/2/2001-Admn.I 	1 
Government-of India 

'4nistry of Textiles 
Office of thc.Devekpmnit Commiusloner (Handicrafts) 

West Block No.7, 
- 	 R.K. Puram, 

New DelhL110066. 
- 	 Dated : 1.11. 

1.11.2001. 

-. 	ORD-ER 

In continuation_of:this office order of even number dated 1.11.200.1, Shri 
P.S. Babbar, Deputy Director, RD&TDC will report for duty at RD&TDC, Guwahati 
latest by 7.1-1.2001. However, he will look after -the developmental work of 
RD&TDC, M.umbai 	aadditional charge till March, 2002. 

This issues with theapprovaLof D.C.(Handicrafts) 

-'....,. 	 1._. 	- 

- 	

. 	 (S.K. Jana) 

Deputy Director(A&E-I). 

To 

Shri-P;S. - Babbar, Deputy Director, RD&TDC, Mumbal. 
RD(H), 0/o C(l-IC), Mumbaj/Guwhati. 
RD&TDC, 0/0 DC(I-IC), Mumbal. 
RD&TDC, 0/0 DC(HC), Guwahati. 
Office order/Guard file. - 	- 

-. 	 I. 
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• 	 • 	ANNEXURE-- S • 	 Advance (oy 

To 	 (By Fax) 

The Development Commissioner(H), 
• 

	

	 Ofi'iceof the D.C.(Handicrafts), 
West Block No..71  R.K.Purarn, 
New Delhi-I 10065. 

• 	 (Through Pro.p.er  Channl) 	. 

Subject:- Review of transfer order from 
RD&{PDC,Guwahati to BCDI,Agartaia-reg6 

Madam, 

Pleaê refer to the telephonic discussion held with you 
-to-day, the 5th November,2001 immediately after receipt of my 
trarisrer order NoA-2201 /2/2OOi -Ad.r/1532 dtd. 01-11-2001 at 
1-45 o.m. 

In this connection, with a painful heart I am bringing 
• to your kind notice the following facts for review/reconsideration 
of the order after giving a deliberate thinking 

That madam, you were already apprised of my frequent 
transfers effeôtedso far astder :- 

.1 izied this department as. an Asstt0 Director(Design) 
• 	in }-iqrs. office s .New Delhi on 10-10-94. I was posted in a post 

• 	which was.supposed• to be stationed at iiqrs, New Delhi Off 	on:Ly. 
But to my utter surprise, I experienced the following. 

-transfers during the period as follows:- 
Place 	 from 	 to 	 Duration 

fi. Hqr. New DelhD 10-10-94 	09-7-96 	1 Yr. 9 months 
• 2. RDTDC,Okhla ..-2 10-08-96 	30-5-97 	9 mOnths 20 days. 

RDTDC,hopal 	01-06-97 	219-99 	2 Yrs.3 months20 dsys ERO,Calcutta 	30-09-99 	27-4-2000 	7 months. 
RDTDC,Guwahati 	22-5-2009 ... 05-11-2001 1 Yr. 5rnonthsl4days0 

• 	It is needless to mention that 1 was subjected to 
• 	constant harrassinent under the urge or above transfers.However 

• lastly I decided. o settle at Guwahati for at least till completion 

of tenure as per your guidance. But surprisingly, before completion 

of tenure I am unnecessarii again disturijed alongwith my family 

for no fault on my part, particularly caing mental disturbance 
to my school going lone Son. In this way, I am facing oscillating 
position everywhere before settlement at a station0 

Contd.o.o.e....Page 2/- 
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-2- 

In view of the above, I request your goodself..to be 

kind enough to re4ew  and cancel the order of my transfex from 

RD&TDC,Guwahati. to BCDI,Agartala,one hard station to another •  

On failure, to comply with my. request I have no other 

alternatve 'but to approach Tribunal for necessary redr'esai. 

Awaiting a favourable reply by. return faX . 	 . 

Yours IhluIly, 

• 	
• '. • 	

• 
• 

(S.R.1aram), • - 

Asstt. Director(Jiesign). 

* * **** * 

,'- 	• 
J) 
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In the Central Administrative Tribunal 
I 

Guwahati Bench at Guwahati 

OA No. 435/2001 4 \ 
\'! 

Shri S.R.Masram 	lict 
-VS- 

Union of India & Ors--- Respondents 

41 ~ 

(Written Statements filed for and on behalf of the respondents No. 1,2 & 3) 

The written statements of the above noted respondents are as follows:- 

That a copy of the O.A No. 435/2001 (referred to as the "application") has been served on 
the respondents. The respondents have gone through the same and understood the 
contents thereof. The interest of all the respondents being similar, Common written 
statements are filed for all of them. 

That the statements made in the application which are not specifically admitted, are 
hereby denied by the respondents. 

/ 
(3),,TItt before traversing the various paragraphs of the application, a brief resume to the 

facts and background of the case is given herein below:- 

Shri Mashram was appointed to the post of Assistant Director (Design) with 
the condition that he is liable to be transferred in anywhere in Inlia. North Eastern Region ( 
of the country has been identified as a focused area for implementation of various schemes \ 
including Cane & Bamboo Projects of the Government of India. Various projects of Cane & \ 
Bamboo Crafts under IJNDP have been sanctioned in NER by the Government of India y  

'-p  

As the post of Deputy Director(Design) at Regional Design and Technical 
'elopment Centre at Guwahati, has not been sanctioned, Shri Mashram Assistant. 

was shifted from Bhopat to Regional Design Centre, Guwahati to look after 
design related schemes in North Eastern Region. 

Government has taken a decision to upgrade present Bamboo & Cane 

\\ Development  Institute at Agartala at the level of National Institute and funding from UNDP 
budget has started for the purpose. 

Government of Tripura has already handed over suitable accommodation 
for housing upgraded BCDI. 

A need has immediately been felt to send one senior level officer at BCDI, 
Agartala, atleast for the time being and till the post of Officer Incharge sanctioned for BCDI, 
Agartala is filled up through UPSC. - 

Con td.page.2... 
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' This is the reason for posting of Shri S.R.Mashram at BCDI, Agartala and the said transfer 
is made purely on administrative reasons and public interest. 

That with regard to the statements made in para 1,2 & 3 of the application, the answering 
respondents state that these being matter of record and pertaining to legal provisions, the 
respondents have no comments to offer. 

That with regard to the statements made in para 4.1, the respondents state that there is no 
Regional Design & Textiles Centre in Guwahati. But Sh. S.R.Masram was asked to join at 
BCDI, A.gartala by 5.11.2001 under order No. A-22013/212001-Admn.1/1532 dt. 1.11.2001. 
The BCDI, Agartala has been up-graded and UNDP scheme is also being implemented. As 
such an independent officer was found indispensable at Agartala . As such Sh. S.R.Masram 
has been transferred since he has been holding thepost of Officer-in-charge in Agartala in 
addition to his normal duties. Hence, this transfer and posting is made in public interest and 

\ 9i administrative grounds. 

Xresp

at with regard to the statements made in para 43, 4.4,4.5 and 4.6 of the application, the 
ondents state that the transfer and posting of the applicants are made as per demand 

a / 	nd needs of works and administration. There is nothing to show on records that any such 
7 	transfer and posting are made for any otheFsons, like malafide or in violation of any 

such statutory rules. The law relating to transfer and posting of an official is well settled by 
the Hon'ble Supreme Court. A transfer shall not be interfered by the Court/Tribunal unless 
it is vitiated with malafide or violation of statutory rules. 

<-",'7. That with regard to the statements made in para 4.7, the respondents state that as there is 
no sufficient manpower Sh. PS Babar,Dy.Director(D) was given additional charge of 
RDTDC, Mum bai like wise Sh. Sh. S.R.Masram, AD(D) was also given additional charge of 
MSEC, Agartala and Sh. B.L.Meena, AD(A&C) was given additional charge of MSEC, 
Aizawl, Kohima and Jorhat. As such there is no merit in pointing out in the case of 
additional charge of Sh. PS. Babar, DD (D). There is no sanctioned post of DD(D) in 
RDTDC, Guwahati. The authorities are to run the administration balancing the situation as 
warranted from time to time and contingency and exigency that has arisen 

That with regard to the statements made in para 4.8, the respondents state that the 
Hon'ble Supreme in a Catena of decisions has held that the matter of personal /family 
problems arising out of transfer are matters not to be decided by a court. The concern 
departments are the best judge to look into such matters and to consider the same. 

That with regards to the statements made in para 4.9, the respondents state that there is 
no such bar/restriction that the applicant being transferred and posted in North East Region, 
may not be transferred and posted at other station in the North East. Law is also clear that 
the services of an employee may be utilized by his employer who pays him as he is under the 
disposal of the Govt. and in any manner as required by the proper autlurity as provided by 
Fundamental Rules. 

Contd page 3... 
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That with regard to the statements made in para 4.10., the respondents doing the 
correctness of the statements and say that there is no illegality in the said transfer order. 
It is to point out that there is no change of responsibility from one person to another. In 
Guwahati Office there are 4(four) officers namely Regional Director(NER), 
Dy.Director(D), AD(D) and AD(A&C). There is no any independent officer at Agartala 
which needs at least on independent officer to look-after both BcDI; Agartala and 
MSEC, Agartala. 

That with regard to the statementi made in para 4.11, the respondents state that as 
stated herein above, this personal problem can not stand on the way of applicant's 
transfer. There is Central School at Agartala there is no problem the school going son in 
getting admission. Only Transfer certificate can be obtained for getting admission. Such 
grounds can not sustain in law. 

That with regard to the statements made in para 4.12, the respondents state that no 
release order is necessary as the order No. A-22013/212001-Admn.I11532 dt. 1.11.2001 
had given direction to Sh. Masram to join at Agartala by 5.11.2001 positively that is 
sufficient to get himself released. 

That with regard to the statements made in para 5.1 to 5.5, the respondent state that 
under the facts and circumstances of the case and the provisions of law, the grounds 
shown by the applicants can not sustain in law and hence the application is liable to be 
dismissed with cost as devoid of any merit. 	- 

That the respondents have Uo comment to offer to the statements made in para 6 and 
7 of the application. 

That with regard to the statements made in para 8.1 to 83 and 9, the respondents 
state that in view of the facts and circumstances of the case and the prvisions of law, the 
applicant is not entitled to any relief whatsoever as prayed for and hence the application 
is liable to be dismissed with cost. 

In the premises, it is therefore, prayed that your 
Lordships would be pleased to hear the parties, 
peruse the records and after hearing the parties 
and perusing the records, shall further be pleased 
to dismiss the application with cost 

Contd.page.4.... 
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VERIFICATION 

I, Shri L. Hatzawg , presently working as Regional Director (NER) being 

Competent and duly authorized to sign this verification, do hereby solemnly affirm and 

slate that the statements made in para 4, Lt, kt' \, ti S are true 

to my knowledge and belief, those made in para \ 2.. being 

matter of records, are true to my information derived therefore and the rest are my 

humble submission before this Hon'ble Tribunal. I have not suppressed any material 

facts. . 

And I sign this verification on the 28 th day of February, 2002 at 

Guwahati. 

Deponent 
Reg i~) nal Director (NER) 

n/O Dov. Cornrnissoner (Hafldcrafts) 
Hous3fed Offiáe Complex 

/ 	 Guwahti - 781006 

	

f 	 - 

T 

- 	 / 



/ 	 IN THE CENTRAL ADMINISTRATIVE IR I SUNAL 
SUWAHAT I DENCH 

OANo 4b/2Efl 

Sh r I S R Masram 	
App I tic ant 

V a r s us 

Un ion of mdi a & Ors. 
. 	Repondents 

FoInder to the Written Statement flied by the - 	 respondent 

That the applicant has received the copy of the 

writ ten statemer) t and have qone through the same Save and 

exct apt the statement which are not spec:: I fi cal ly admitted 

herein below, rests may be treated as total denial 

2. 	That with renard to the statement macia in para :1 

and 2 of written statement the applicant offers no comment 

on i t 

3 	 That w:i. th recjarc:c to the statement made in para 3 

of written statement the applicant den ties the correctness 

of the same and becjs to state that :i. t is not correct he has 

been shifted directly from shupal to Reç lonal Design Centre 

(3uwahat i. in fact he has been sub j acted to frequent 

transfer, even before comp let ion of tenure and the post inç 

I 	 Calcutta 	h > 	been a mjttcld c 1ihrrta1', 	with 	u'terior,  

motive 	or better appreciation of factual p051 on details 

of transfers part Ic:u:LarS are p ivan below 

on 

( 



t) 

n 

PL10E 	 FROM 	 TO 	 DUR1TION 

Hqr.New Delhi 10.10.94 	9.7.96 	1 yr 9 monthE 

RDTDC Okhla 	10.8.96 	30.5.97 	9 mon 20 days 

RDTDC Ehupal 	1.6.97 	21.9.99 	2 yr 3 m 20 d 

ERO,Calcutta 	30.9.99 	27.4.00 	7 months 

RDTDC,Guwahati 22.5.00 	5.11.01 	1 yr Sman 14 D 

It is further denied that Govt;should have posted 

a Deputy Director in BCDI Aqartala instead of posting the 

applicant. In fact as per the said decision a senior officer 

is required to be pasted at ICDI Agartala and accordingly to 

such decision, one Dy.Director should have been pasted there 

as per sanction. It is pertinent to mention here that the 

order dated 1.11,2001 has been passed at the behest of 

Respondent No.4 and the post at L3CDI, Agartala is being 

holding by the applicant presently in addition to his 

present place of posting. 

It is denied that the resocndents have served 

public interest in issuing the transfer order dated 1.11.01 

by which applicant has been posted to BCDI, Agartala, a post 

[presently holding by the applicant as an additional post and 

by the said order Respondent No.4 has been placed from 

Mumbai to RDTDC, Guwahati to held the post and as an 

additional charge,he is holding the post at Mumbai. It is 

noteworthy to mention here that a person holding a dual post 

one at Mumbai and one at Guwahati can not be treated to be 

an order issued under public interest. 	In 	fact, Respondent 

No.4 	once visited to RDTDC, Mumbai from Guwahati and 	for 

the same department spent about Rs.55,000/- for his tour. 

That apart, in view of the aforesaid order of transfer dated 

1.11.01 respondent No.4 had to -  surrender four developmental 

orkshops scheduled to be conducted during the financial 
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year 2001-2002 causing a lose to the department amounting 

to Rs.3.10 Lacs. The postponement of aforesaid four 

workshops has also caused lose to the local Entrepreneurs 

who could have took the advantage of those workshops. It 

is further stated that the respondents have admitted the 

fact that there is no sanctioned post of Deputy Director 

(Design) in RDTDC, Guwahati and hence posting of 

Respondent 	No.5 	in 	RDTDC, 	Cuwahati 	is 	totally 

injustified. 

4-. 	That with regard to the statement made in para 

4 of the written statement the applicant offers no 

comment on it. 

5. 	 That with regard to the statement made in 

para 5 and 6 of the written statement the applicant begs 

to state that the new place of posting i.e 	BCDI 

Agartala is presently being controlled by him without any 

difficulty 	in addition to his present posting 	as 

Asstt.Director 	(Design) at RDTDC, Guwahati. It 	is 

therefore the respondent ought not to have transferred 

him to BCDI, Agartala. It is also denied that the said 

order,  of transfer has been issued in the interest of 

public Rather as narrated above in para 3 of this 

rejoinder the said order of transfer have caused a huge 

lose to the Department as well as public at large. The 

respondents in the name of public interest has posted an 

officer permanently holding in charge at Gu,ahati has 

been given additional charge at Mumbai spending about 

Rs.55000/- for his two visits to Mumbai that to 

surrendering 4 vital workshops amounting aboutRs.3 lacs, 

where as there is no sanctioned post meant for him in the 
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new p1 ace of posting The word public interest has been 

used by the respondents only to cover up their U :tçl ities 

and vested interest 

That with regard to the statement made in pare. 7 

of the written state ert the app]. icent denies the 

correctness of the same and begs to state that in the name 

of pub]. ic interest Respondent No 4 who is a Deputy 

Director (Design )has been posted in his p1 ace i . e 	RDTDC 

Guwahati whereas there is no sanctioned post of Deputy 

Director (Des i cjn ) at RDTDC Guwah at i .. The p1 ea tek en by the 

respondents 	((dmin istret i ye balance) 	cont :ingency 	and 

exigency are not sustainable on the ground that the 

Department has sustained a huc.ie loss in terms of money as 

well as:it 'a development The aforesaid order of transfer 

has virtually 1 cad to surrendering of 4 scheduled workshops 

causing a huce loss to t.hel ocal public as well as the 

department 

That with regard to the statement made in pare B 

of the written statement the applicant begs to state that 

under the facts and circumstances of th is c::ase where in it is 

proved that whi i.e issu:ing the imucned order of transfer the 

respc)nd cots have taken an extraneous c:ons i derat ion of the 

matter and to cover up those illegalities they have taken 

recause of the words pub1 Ic. interest 	"administrative 

reasons' "contingency", exicency' etc. It is a settl cci law 

that in a matter transfer administrator is the beat person 

to Judge the departmental need In the instant case the very 

judgement of the department under c::hel 1 enqe since same Is 

:ontr'ary to pubi Ic:: interests 

17 



That with reqard to the statement made in para 9 

and 10 of the written statement the applicant heçj:s to state 

that to streami inc the discretionary power of the employer 

certain 	ciuideI ines 	have been issued 	by 	the 	Oovt 

;streaml ininc the . transfer as well as the consequential 

hardship of the transferred emp :t nyce (Jncioubt ly 	app I icant 

is holdinq a post havinp all India transfer Liability but 

wh :11 e trans±errincj him the respondents ouqht to have taken 

due care taking into consideration the puidel ines so that he 

-ecause all the protect ion of those quidel ines It is also 

duty of the employer to protect the interest of his employee 

in the best possible way wit;hin the framework of lawn 

That with recard to the statement made in para :11 

Of the written statement the applicant while denyinq the 

:cont:erltlon made therein beps to state that he has been 

;ub j ected to frequent transfer and same has caused serious 

•:fami ly dislocat ion 	The applicant hemp a loyal employee 

never aq:itated those issues but when the limit of such 

freauency raised 	he had no al ternat i ye than to approach 

hms Hon hle Tribunal by way of f:ilinp this Application 

10 	 That w I th rep ard to the stat; emen t made in p ara 

.2of the written statement the applicant while denyinq the 

content ion made therein beqa to state that the Ann exure-1 

orc:!cr dated 1 1:1 01 and the vind :ict :1 ye attitude of the 

respondents 

:18 
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ii 	That with regard to the statement Made in para 13 

to 15 of the written statement the appli9nt denies the 

correctness of the same begs to state tht taking into 

consideration the entire facts in tota1itY the applicant 

prays before this Hnhie Tribunal for an appropriate 

direction setting aside the order of tansfer dated i.,iiøi r  

(nnexurel) and the relieving order dated 1110i 

(nne4Ure -7) 

It is further stated that the applicant being a 

• 	resident of Nahárastra (outside of N.E.Region), is entitled 

to get the benefit of ON dated 14.12833 issued by the 

• Govtof India , emphasing need for transferring back the 

to outside N.E.Region 	In fact the employee belongs 
 

applicant invoking the said guidelines of the Om dated 

• 	

• 

 

1412.e3, preferred a representation to the 	concerned 

authority for his transfer back to choice place of posting 

modifying the earliar order of transfer, but same is yet to 

be replied to 

A copy of the said representation dated 

22.3.02 is annexed herewith and marked as 

Anne>ure- RJ-1. 

19 
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11 	 vE:R IFIc:A"I,:nI 

I, Shri Surendra Rushi Masram , son of Rush I 

Sovinda Jiasrarn 9  aqed about 37 years, at present tz?or4::inq as 

sstt Director Desiqn) Recjion;,j DesI c:n and Technic al  
Development 	Center, 	Office 	of 	the 	Developrn 

Commisjonpr (Handicraftc) Eel tol a, I3asi.stha Road, 6uwahatj, 

i8iøø. do hereby solemnly affirm and verify that the 

statements made in paraor'an'h. 

are 	true 	to 	my 	knowledge 	and 	those 	made 	in 
pararapbs 	

are 

also true to my I eai advice an d the rest are my humble 

submjssjor before the -"ion bI e 'f' rihuna:i, I have not 

Suppressed any material fac::'b a of the case 

And I sion on this the Verjfjc:atC)fl on this 

the. 	'day of April, 202. 

Is 



LY 

 

To, 	
ADVANCE Copy  

The Development Comntlssic?ner Huc1icratt 
Office of The Dev. Commr, (Handicrafts), 
West Block ,7 ,R.K. Puram, 
New Delhi— 110066. 

ANNEXURE- 

 

 

(Through Proper Channel) 

Sub- Review Of Transfer Order from RDTDC, Guwahatj to BCDI Agrtala re2. 

Madam, 

With due respect I am to place the follow ing facts before your good self for kind 
consideration. 

That for you it is a known fact that during my service tenure, I have been subjected 
to frequent transfers right from Headquarter, New Delhi to BCDI, Agartala. For better 
appreciation of factual position, transfer particulars are given belovi. 

To 	I Duration 

09 —07 	1996 '1 Year 9 months. 
30 —05 - 1997 9 months 20 Days. 
21 - 09 	1999 2 Years, 3 months0 day 
27 —04 -2000 7 months. 
05-11-2001 1 Year5months14days. 

Place 	J - From 

Hgrs. New Delhi 	10_10 1994 
RDTDC, Okhla 	10-08-1996 
RDTDC , Bhopal 	01— 06- 1997 
ERO , Kolkata 	30 - 09. 1999 
RDTDC, Guwahati 22 - 05 - 2000 

	

That from above It is ciear that unfortuuately iudig m- scrv 	tenure I have  
not been allowed miflimum resouubk 	tity to stay the prescrihd tenure period of 
3 years in a thgle stati&n. On other i:nd 	officers have been sith - g at one place for 
ycar together. It i serious di 	agir:;t ire s'ithout any reason. 

As per OM dt. 14-12-81 issued by mirZstry of personal afterconipletion o13 years 
in a station at Guwabati, NE Region , I am entltied to pia nt cvke place of posting as 
a matter of right. But, surprisingly this time also within completion of One & Half year, I 
am again transferred to another tenure station i.e., Agartala by hqrs. order dated 
1/11/2001. 

I hope and trust that your good self would be kind enough to consider my case for 
positively and cancel the order of my transfer from RDTDC, Guwahati for at least till the 
completion of prescribed tenure at Guwahati, (NER) at an early date in view of pendency 
Of ().A 435/2001 before the Hon'ble C .A .1. Guwahatl. 

Thanking you. 
Sincy,Your. 

(SR asram) 
Copy to: 	 Asstt. Dlrector( Design) 

The Addi. Dev, Commissioner (Handkrafts) 0/0 the DC(H), New DelhI-66 —for his kind informuton & 
necessary action please. 

The Regions] Director (NER), 0/0 the DC(L-t), Guwahati —with request to rorward to Hqrc. New Delhi. 

-- 	__ 	 - 

t6° 
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